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oF TELANGANA

FRIDAY, THE SEVENTEENTH DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH

ARBITRATI ON APPLICATION NO:86 0F 2026

Between:

AND

adjudication of dispute between the Applicant and
Memorandum of understandin g dl.2611212024

M/s Devsristi Bio Fuers private Limited, Registered office at 473c, phase,3,
Jubilee Hitts, Road no.87, Hyderabadl iui;a;nr, tndia _ SO0O9BRepresented by its Mdnaging Direitor Mr. venkata R-evantn Dondamudi.

M/s Terravista Solutions pvt Ltd, Office at FL No. B 301 , G 0 Square, Wakad,Pune - 411057, Maharashtra, lndia Represent"JOy fi, CeO Mr. Anit Jami

...Applicant

Respondents as per

... Respondent

Arbitration Apprication under Section 1 1(5) and 1 i (6) of the Arbitration and
conciliation Act, 1996 & Under para 3 (i) (d) of the scheme for Appointment of
Arbitrators, 1996 praying that this Hon'bre court may be preased to appoint a sore
Arbitrator as envisaged under section 11 of the Arbitration and conciriation Act,
1996 read with para 2 0f rhe Scheme of Appointment of Arbitrators, 2000 for

Counsel for the Applicant : Mr. M.S. Achyuth Bharathwaj representing
Sri. K Raghava Ramana

Counsel for the Respondent: Sri. Aruva Raghuram Mahadev

The Court made the following:



IN THE HIGH COURT FOR THB STATtr OF TELANGANA
AI'HYDERABAD

ON'BLETHE CHIEF JUSTICE SRI APARESH KUMA
THE H

Between:

ARBITRATION APPLICATION No

DA'I'ED: 17.07.2026

R SINGH

.. Applicant

.. Respondent

represents

Raghuram.

.86 of 2026

M/s. Devsristi Bio Fuels prir..ate Limited,

l:l:, brll].: Managing Direoor, Mr. Venkara Revanth Danclamudi,
Jubilee Hills, IJyderabad. l'elansana

Heard Mr. M.S. Achl,Lrth Bharathwaj, learned counsel

\,1r. K. Raghava Ramana. learned counsel for the applicant and Mr. A
learned oounsel Ibr the respondent.

'. By order dated lg.06.2026, this Court proposed to appoint
S'mt. P.V.P. I_alitha Siva .l"v.-othi. a retired Districl Judge, as an independent

hrbirrator to adjudicate the dispute between the parties. -fhe 
order dated

19 .06.2026 is extracted hereunder for. easy reference:

_ 
.'Mr. M.S. Achyltth llharathrva.j, learned coLrnsel aRamana. learned .urnr.l fo, appiicarl" 

dppears fof I\1r. K. Raghava

AND
M/s. l-erravista Solutions privatc Limited,
|.q , Uy its C.E.O., Mr.Anil Jami,
G O Square, Wakad, pune, Maharashtra. India.

ORDER:



-
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Ms. Nithya, learned coutrsel appears fbr Mr' Aruva Raghuram' learned

counsel for resPondent

Learned counsel for the applicant l.ras referred to Clause 6 of the

Memorandum oi Understanding'otiJi )e iz zoz4 and subrnitted that notice lor

invocation of the arbitrarion truutliu] i*" t"nt cn l8 l l 2025 No response has

been received from t.e '"'ponj"'it 

"-irt"t"fore' 
the applicant has approached this

Court under Section I ftOl of tfte lr.Uliratrort"uni Contiiiution Act' 1996 aud Rules

ir"*"iii *"*a"r for appointment of an independent Arbitlator'

UDon notice, Mr' Aruva Raghuram' learned counsel frled vakalat in respect

of ,h""1:;;il;;i. 
' ' 

r"r' 
'--"litr,,vu- 

learned couttsel appearing lor

Mr. Aruva Raghuram, l*"'; "";';;;i'for 
the respondent submits tllat the

resoondent had not received "" ""ti"t 
fcrt invocatioi of the arbitration clause

However. she submits tl.'ut tlt i" Co;;-'; a""'' lt to appoint au independent

"l"uir*. 
,"'"aLra icate the dispute between the pafiies

Upon lrearing the lcarned counsel lor the panies' orr' bcing satisfied tltat there

exisrs dispute under tlte Mt'';il;;;;f iJ"Jt"'unai''g dated 26 12 2024 entered

into between the parties *l,lith ;';;i;;t ;;'-un u'Cit'ution-"tuu^se 6 and in view of the

stand of the resporldent "'t d;;;;";";i"re this Court for appoitrtment of att

ilil;il; ;il;;E' :l''"*f},:li[.:il1 ] i,'li:lf ,';i:'iii:"^it:,lff":::::
ofthe iurisdiction ot thls LotrI

1"".1'iri'", nii. lqqo tl-or''lron 'rlre Acr') arc tnade ottt'

I therefore propose to appoint Smt 
^P 

V;P !-l]]l]:, 
Siva Jvothi' retired

District Judge (Plot 22 A uni el'Frut No 304' Kamesh-wari Nilavam' Shivapuri

colonv, Ramakristln' t"'u'' itiJtt'u"a" i"'"*"g'r' K V 
'Rangareddy 

District-

500035. Mobile N" S+s+S:t3Sr8l' 
'as- 

*r"- t'Uit*i"r to adiudicate the dispttte

bet$een tlre parties The p'"oJ'"i'o'uitt'io-' ii '"q'"tr"a 
to suhrnil her couscnl atrd

a declaration in tern''s ol sect 'J-'ii i'i"iir" 
ett lcad $ ith Schedtrle V I o I the Act'

Registry is directed to communicate this older to the proposed Arbitrator'

Thematterbelistedafterthree(3)weekswithtlreresponse,ifany,ofthe
proposed Arbitrator'"

3. The proposed Arbitrator has submitted her consent along with a

declaration under Section 12(1) read with Schedule VI of the Arbitration and

Conciliation Act, 1996(for short' 'the Act') by letter dated 06'01 '2026'

4. Learned counsel for the applicant' therefore' submits that appointment of

the proposed Arbitrator may be confirmed'



J

5. In that view of rhe rnatter, I hereby appoint Smt. p.v.p. Laritha Siva

Jyothi, retired District Judge (plot 22 A and, B, Flat No.304, Kameshwari

Nilayam, Shivapuri Colony, Ramakrishna puram, Hyderabad, Saroomagar,

K V Rangareddv District-500035. Mobile No.949453g35g), to act as an

independent Arbitrator in respect of the dispute between the parties.

6' Regisrry is directed to serve a xerox copy of the entire preadings to the

leamed Arbitrator. 'fhe leamed Arbitrator is requested to J<eep in mind the fee

prescribed in Schedule I\r of the Act and the time limit prescribed under

Section 29A of the Act.

The Arbitrarion Application is, accordingly, disposed of.

Misccllaneous applications pending, if any, shall stand closed

1

//TRUE COPY//

SD/- M.VIJAYA BHASKER
JOINT REGISTRAR

SECTION OFFICER
To,

DL/KA

1. Smt. P.V P. Lalitha Siva Jyothi, retired District Judge (plot 22 A and B, Flat
No. 304, Kameshwari Nilayam, Shivapuri Colon-'y, 

'Ramakrishna puram,
Hyderabad, Saroornaga.r, K.V. Rangareildy District-_ SOOO35) ( By Speciai

- Messenger ) ( Along with a copy oi affiddvit and material pi p'erg
2. One CC to Sri K Raghava Ramana, Advocate tOpUCl
3. One CC to Sri Aruva Raghuram Mahadev, Advocate tOpUCl
4. Two CD Copies
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HIGH COURT

DATED: 1710712020

ORDER

ARBAPPL.No.B6 ot 2026

DISPOSING OF THE
ARBITRATION APPLICATION
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